
IN THE CJTRAL ADNISTRATIVE TRIBUNAL 
OJTTAcK B 84 CH:QJTTAcK. 

ORIGINAL APPLICATION NO.692 OP 1995 
cuttack,this the 27th day of August,2002. 

ANNAURNA SARANGI AND OTHERS. 	.... 	APPLICANTS 

VRS. 

UNION OF INDIA AND OTHERS. 	•... 	RPONDNTS. 

R INSTRUCTIONS 

whether it be referred to the reporters or not? q0.  

tether it be circulated to all the Benches of 
the cjtra1 Administrative Tribunal or not? No 

) ! 
(V. SRIKANTAN) 	 (MMIthuNJAN 

MEB ER(ADMINISTRATIV 	 MEMB JUDIcEAL). 



CUTAI A4INISTRATIVE TRIBUNAIJ  
JTTAC K B flI cM; aJTTACK. 

ORINAL APPLICTI0N NO. 692 OF 1995 
Cuttack, this the 27th day of August, 200 2. 

CO RAM; 

THE HONOURABL E MR. V. SRIKINTAN, MErB R (ADMINI STRATI v 

AND 

THE HONQJRABLE MR.M ANORANJAN 4)HANTY,M3 (JUDIcIAL). 

.. . 
Mnna sarangi,/o.A.K.sarangi, 
At: t.aing, PHC, P0 :Laiflg, \dasKarisOahal, 
Dist:Sundargarh(Orrissa). 

Rashini Ranj an Swain, S/o.Bharat Charra swain, 
At ;Luhan, P0 :00 pal pur, Via sNalibar, Di St ;Jagatsin ghpar. 
(Orissa). 

Sanjay Kumari Naik,S/o.Madjn Mohafl Naik, 
Ag& about 25 years,At/Po:GOpajur, 
Via sNalibar, r)istrict,Jagatsinahur. 

.APPLICANTS. 

By legal practitioners Smt.Mira DaS.çMr.Maheswar 4hanty, 
Advocates. 

sVer SUB; 

Union of India represented through its 
Secretary, Department of Comnunication, 
NeW Delhi-110 001. 

chief Postmaster Genral,Orissa Circle, 
Bhuban eswar, Dist sKill rda, 

The Senior Superintendent of post Offices, 
Koraut DivisiOfl,Jeypore(K)_764 001, 

The Senior Superintendent of RMS(N) 
DiVisiOfl,CUttaCk.. 753 001. 

.... 	RSP0NDENTS. 

By legal practitioner g Mr.S.B.Jena, 
Addl.Stariding counsel(Ceitra1), 



ORDER 

MR. 	MANORPNJN H1NTY,MEt43 ER(JUDIcIAL) - 

Non-selection for the post of postal 

Assistant in the District of Korapit and Oittack postal 

Di vi sion, applied pursuant to Annexureo-2,is the subj ect 

matter of cha11ge by the three Applicants,jn this 

Original Application under section 19 of the Administrative 

Tribunals ACt,1985 with the prayer to direct the 

RespOndts to publish the results for the cost of 

Postal. Assistant vide Annexure.. 2 in accordance with 

the instructions laid down Vid nnexure..3,tajcjng into  

consideration the requisite qualification for the 

post i.e. Matriculate and Board of Secondary Bducation, 

and the aPpointmt,if any made may be declared 

illegal and invalid in law and shall be quashed. 

2. 	Brief fact of the case is that all the 

three Applicants have obtained thei r Bachiors Degree 

from differet Universities and pursuant to the Advt, 

made by the Respondzts in daily 'Samaj' On 1542-1994 
inviting applicationS, under Ann exu re. 2, for the posts 

of postal Assistants/sorting Assistantsjn various postal/ 

RI4S E)ivisions of Orissa postal circle, all of thøii 

having the requisite qualifications, applied for the 

POStS of postal Assistant in the District of Korap.it and 

Qittack postal Division. It is stated that since nothing was 



1/3/I 

communicated/intimated to the Applicant, after waiting 

a long time, all of then submitted representation on 

02-08-995 requesting thea to cOmmunicate the result 

of the selection,under JWAexure..4. No heed having been 

paid to the 	request of the Applicants, they have come 
up in this Original Application with the prayers referred 
to abOve. 

3. 	Respondits have filed their counter stating 

interaija that fleither the application of the Applicant 

No.3 for the post of sorting Assistant,p.irsuant to the 

Advertjsuent dated 15-. 12- 1994 nor the representations 

of the applicants dated 2-8w 1995,stated to have been set 

have been received by the Respondents, After Considering 

the application5 received from different candidates, 

through a 	duly constituted Departmental Selection 

Committee, of Koraput Division, as per the marks secured 

by 	different candidates, a select list was drawn on 

21.1. 1995 and published in the notice board of the 

Respondent No.3 under Mnexure..cJ3. It is further 

averred by the Respondents that the selection was 

based as per the rules esodid in the advertjsent and 

since Applicant NO,1(Annapurna Sarangi) secured 72.44% 

and Applicant NO. 2(Rashmiranj an Swain) secured 52. 55% 

marks including bonus marks, their name did not find place neith er 
in the select list nor in the waiting list; because 

the first and last candidates in the select list have 

secured 90.80% and 80% of marks respectively and first 
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and last candidates in the waiting list have secured 

79. 77% and 74.9% of marks respectively. The Applicants 

1 and 2 could not be selected as they did not come in the 

merit list for selection under Annexure.-R/3. 

4. 	No rejoinder has been filed controverting the 

stand taken by the RespOfldits in their counter. Having 

heard the learned counsel for the Applicant and Mr.5.B.Jna, 

learned Mdl.Standing Counsel for the Union of India appearing 

for the Respondts, we have looked to the advertjsemit 

çublishe:1 in the daily 'samaJ' on 15.12.1994 under AflflexUre-2. 

In the Mvertisemt under Afln exure-2 at Si. No. 2(1) the 

mode of selection (as has bei prescribed) is that 'the 

selection will be made on the basis of the perc1tage of 

marks obtained in the 10 + 2 Examination (or the Intermediate 

in Arts/Scieice or Commerce Examination) and that bonus 

marks for the higher educational qualification will be 

available to the candidates who possess more than the 

prescribed mininum educational qualification i.e., Higher 

Secondary Examination. The minurr&im educational qualification 

has been provided in the Advertisemgit as 10+2 Standard or 

12thClass pass from a recognised University/Board of School 

Biucation/Board of Secondary Eylucation. It has been specifically 

pointed out by the Respondgits that percgitage of marks 

have been reached with regard to Applicants 1 and 2, after 

giving them the bonus marks to their higher qualifications 

as per the adverttsemgit. Neither the applicants have filed 

the marksheet of their +2 Examination nor questioned the 
to be 

percgitage of marks awarded in the process of selection/in anywai 



wrong. 

5. 	In vieq of the discussions made above, 

we find no merit in this Original Application which 

i •s accordingly di smi as ed.No Co sts. ' Q D 

(V. SRIKANPAN) 	 (MNO]JM )HANT) 14DB ER (ADMw.) 	 14DB ER (Jijx CIAI4 


